
i/ 
ADMINISTRATIVE TR;BbNAL, 

JAIPUR I 

IN THE CENTRAL JAIPUR BENCH, 

Date of order.: 11.03.2003 
I 

CP No.85r2002 (OA No.502/2001) 

Anil Kumbr Sharma s/o late Shri La~it Kishore Sharma r/o 
I 
I 

Jai Sin hpura Khore, Jaipur workingi as Postal Assistant, 

Johri Ba .~r Sub-Post office, Jaipur ! 

Applicant 

VERSUS 
I 
I 

Shri S.C.Dutta, Secretary to the Govt. of India, 
! 

t of Posts, Ministry of Communication~ 
I 

Dak 

Ehawan, ew Delhi. 

.. 1 Respondent-Conteroner 

Mr. C.E.Sharma - counsel for the applicant 

Mr. T.P.Sharma - counsel for respondent-contemner 

CORAMt ! 

Hon'ble Mr. H.O.Gupta, Mero,er (Adroinistrative) 

Hon'ble Mr. M.L.Chauhan, Member (Judicial) 

ORDER (ORAL) 

This Contempt Petition has been filed for the 

alleged wilful disobedience of the order dated 2.4.2002 

passed n OA No.502/2001. 
I 

I 
2. Heard the learned counsel ~or the parties. 

i 
I 

2.1 The contention of the learned counsel for the 
I 
I 

applica t is that although a paymen~ of Rs. 500/- has been 
I 

made to the applicant but the secede portion of the order 
I 

of the Tribunal viz. the controversy should be finalised 
I 

within six months, 

resoondent-contemner. 
• I 

I 

has not been icomplied with by the 
I 

He further s!ubrri ts that si nee the 

order of the Tribunal 
I has not been fully compl i eo with, 

they a e under the contempt of this Tribunal. He also 

submits that in future also . if the controversy is not 



! i • : 2 : 

The learned 
finalised, the applicant shall be affected ano he will 

tlhe relief. 
: the court again to get. 

counse 

I 

for the respondent-contemner subroits that this 
I 

issue 
take soroe · roore tiroe b:ecause of reference to 

I 

I 

variour authorities, as would be fvident frOID the reply. 

However, he gives undertaking to the Tribunal on behalf of 

the rlspondent-conteroner that th~ controversy shall be 
i 

resolved within 4 roonths froir toioay unoer intiroation to 
I 

pl i cant and t i 11 the controversy is resol veo, the 

be paid in 
appl i further Clues, if ~ny, shall 

I 

accor ance with the order in the @A. 

2. 2 With this undertaking, re do not 

shoul proceed further in thisl Conteropt 

think that we 

Petition. The 

Conte Petition 

oi sc~~~ged. 

Witi'> 
(M.L.CHAUHAN) 

Merober (J) 
I 

I 

is 
iS I therefore I, oisroisseo. Noticee 

I 
I 

I 
(H.O.GUPTA) 

Merober (A) 


